Schedule |
FORM A
PUBLIC ANNOUNCEMENT]
{Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017}
FOR THE ATTENTION OF THE STAKEHOLDERS OF MARIMBA AUTO INDIA PRIVATE LIMITED

RELEVANT PARTICULARS
1. NAME OF CORPORATE PERSON MARIMBA AUTO INDIA PRIVATE LIMITED
registered under the Companies Act, 2013
2. DATE OF INCORPORATION OF CORPORATE
PERSON 30.06.2020
3. | AUTHORITY UNDER WHICH CORPORATE PERSON | Ministry of Corporate Affairs of India,
IS INCORPORATED / REGISTERED Registrar of Companies —West Bengal
4. CORPORATE IDENTITY NUMBER OF CORPORATE U29100TG2020FTC141263
PERSON
5. ADDRESS OF THE REGISTERED OFFICE AND Registered Office Address:
PRINCIPAL OFFICE (IF ANY) OF CORPORATE 91 SPRINGBOARD BUSINESS HUB PVT LTD, 2-
PERSON 41/11/6/2 Laxmi Cyber City, Prashanth Nagar Colony,
Kondapur Hyderabad Hyderabad TG 500084 IN
Principal Office: NA
6. LIQUIDATION COMMENCEMENT DATE OF
CORPORATE PERSON 05.10.2023
7. NAME, ADDRESS AND EMAIL ADDRESS, Mr. Malireddy Ramana Reddy
TELEPHONE NUMBER AND THE REGISTRATION Address:8-3191/155 (16/A) Vaishnavis Sai Saurabh
NUMBER OF THE LIQUIDATOR Residency, Vengal Rao Nagar,
Beside Sai Darshini Tiffin Centre, Hyderabad — 500038
Mail id: ramanareddycsrp@gmail.com; Ph: 9059779006
Registration No: IBBI/IPA-003/ICAI-N-00308/2020-
2021/13452
8 LAST DATE FOR SUBMISSION OF CLAIMS 04.11.2023

Notice is hereby given that the MARIMBA AUTO INDIA PRIVATE LIMITED has commenced voluntary liquidation on
05.10.2023.
The stakeholders of MARIMBA AUTO INDIA PRIVATE LIMITED are hereby called upon to submit a proof of their claims,
on or before the 04.11.2023, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit the
proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date: 09.10.2023
Place: Hyderabad

Malireddy Ramana Reddy
Liquidator




WWW.FINANCIALEXPRESS.COM
FINANCIAL EXPRESS

MONDAY, OCTOBER 9, 2023

499

Schedule |
FORM APUBLIC ANHOUNCEMENT
{Requlafan 14 of the Insalvercy and Bankruptcy Board of India
iVelunlary Laquidation Process) Ragulations, 2017}
FOR THE ATTENTION OF THE STAKEHOLDERS OF MARIMEA AUTC INDIA PRIVATE LIMITED

_ RELEVANT PARTICULARS
1.| MAME CF CORPORATE PERSON MARIMEA AUTO INDIA PRIVATE LIMITED
regisbanad undar the Compares 8¢, 2013

Equitas Small Finance Bank Ltd
EqUII c]5 (FORMERLY KNOWN AS EQUITAS FINANCE LTD)

Registered Office : No.769, Spencer Plaza, 4th Floor, Phase-Il, Anna Salai, Chennai - 600002.

TP TN Y

]and in exercise of powers conferred under section 13(12) read with [Rule

Financial Assets and Enforcemet of Security Interest [Act, 2002 (54 of 2002)

3] of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the below mentioned Borrowers to repay thetota 2. DATE OF INCORPORATION OF | 30.06.3020

outstanding amount mentioned in the notice being within 60 days from the date of receipt of the said notice. Since the below mentioned Borrowers CORPORATE PERSON

having failed to repay the below stated amount within the stipulated time, notice is hereby given to the below mentioned borrowers andthe public i 3.| AUTHORITY UNDER WHICH CORPORATE | Ministry of Corporate Afiairs of India
general that, the undersigned has taken possession of the property described herein below in exercise of powers conferred on him under Sub-Section PERSON IS INCORPORATED ( REGISTERED | Registrar of Comparies -Wast Bangal
(4) of Section 13 of the said Act read with Rule 8 of the Security interest Enforcement Rules, 2002. The Borrowers in particularand the public in genera & | CORPORATE IDENTITY NUMBER 0F | Uze100TG2020FTC 141263

are hereby cautioned not to deal with the schedule mentioned properties and any dealings with the properties will be subject to the charge of M/s CORPORATE PERSON

Equitas Small Finance Bank Limited and further interest and other charges thereon.” The Borrower’s attention is invited to provisions of sub-section (8 3

£ caction 13 of the Act | Cof iable. to redeem th 4 assets” 5.| ADDRESS OF THE REGISTERED OFFICE
of section 13 of the Act, in respect of time available, to redeem the secured assets. AND PRINCIPAL OFFICE [IF ANY] OF

CORPORATE PERSON

' Ragisterad Office Address:
81 SPRINGBOARD BUSINESS HUB PYT LTDO, 2-
41119842 Lasrmi Cybar City, Prashanh Magar Colony,
Kondapur Hydarabad Hydesabad TG S084 1N
Frincipal Offica; HA

| 05.10.2023

Name of the
Borrower(s) /

Demand  Symbolic
Notice Date possession
and Amount taken date

Description of Secured Asset
(Immovable Property)

| get the inside information
and get inside the information.

Guarantor(s)

.| LIOUIDATION COMMENCEMENT DATE OF
| CORPORATE PERSON
NAME, ADDRESS AND EMAIL ADDRESS.

All that Piece and Parcel of Residential House bearing D. No: 2-173
Assessment No: 528, admeasuring : Ac. 0.03 Cents 230 square links o 7.

BRANCH - Vijayawada | Mr. Malireddy Ramana Reddy

. & LOAN NO - 156.332 square yards or 130.693 meters in R.S. N0.67/14, Situated a | TELEPHONE NUMBER AND THE REGISTRATION | Address:B-3191/155 (16/4) Vaishnavis
I"furm ‘,\‘Dur l]plnlun ELPVJAWD0022303  Ambaarupeta Village and Grama Panchayat, Nandigama Mandal 20-05-2023 NUMBER OF THE LIQUIDATOR Sa Saurabh Resdency, Vengal Rao Nagar
A z 2 A 1 BORROWER : Mr. Nandigama SRO, Registration District of Krishna, having the following 8 06-10-2023 Beside Sai Darshini Tiffin Candra,
WIth Invﬂﬁﬁgﬂﬂﬂe lﬂ‘“rnﬂ!lsm. Mesapogu Naveen Prasad boundaries as : North by: Proberty of Konduru Bujji, South by: Property o 750434 Hydersbad — 500038

Co-Borrower :Mrs.  Ailapoogu Pichamma, East by: Road, West by: Church of Aanand

Mesupogu Chandra Leela, Measurement :admeasuring: Ac.0.03 Cents 230 square links or 156.332

Mrs. Mesapogu Swathi, |square yards or 130.693 meters. at within the Sub-Registration District o
Nandigama and Registration District of Krishna.

Mail id: ramararaddyespi@gmail cam;
Ph: G557 79006
Regstraton Moo IBEVPAJ0ENCAL-N-00308/
0-H21M3452
8.| LAST DATE FOR SUBMISSION OF CLAIMS | [4.11.2023

Date-09.10.2023 Place- AP

Authorized officer, Equitas Small Finance Bank Ltd"

Motice i hersty given that the MARIMBA AUTO INDIA FRIVATE LIMITED has commencad waluntary
liquidation on 05, 10.2023.

Tha stakghakders ol MARIMBAALITO INCUA PRIVATE LIMITED ang hirebry called wpon o Submil a prood
of theirclaims, anar before the (4,11, 2023, ta the liguidator at the address mentioned aganst item 7

The fmancial credibars shall subm their proof of cams by electronic means only. &4 céher siskeholdars
Ay S b proalal dams in person, by poest o by eecinanic msans,
Submission offakee or miskeacding proofs of ciaim shall atirac penates,
Claee: 091002023

Place; Hyderabad
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JOURMALISM OF COURAGE —— Maliresd oy Ramana Reddy

Liguedahar

D F VIAN/ VIENT BRANCH, HYDERABAL 10 Tmedqu vinage, rnarv. UK, viaparamorst, Sea m: 010 Survey No. New | exemm | oxentm|
qzaw é‘ﬁ' n UHI'ID" Bank 3rd Floor, Andhra _Bank_BuiIding, su“?“ Bazar, _K°1_:i! New Survey No. T ExtentimAcre-Cents ExtentimHectares-Ares Survey No.| Acres - Cent§ Hectares - Ares
s $1em of India Hyderabad-500001. email: ubin0812048@unionbankofindia.bank, 27111 093 0375 1201112012, 120124, 120128, 12013 30071 170 0:69:0
VITER WS S A Gewernement of iniid Underniaing Tel No: 040-24683316, 24683305 26975 04T 0.165 TT33B 287178 040 0160
A \ () (Y i A ) Y 1\ 1 TeAYZ:\2 »1~To]"” 209/3 0.28 0.11.5 83/1, 8312, 63/3 209/ 0.46 0.19.9
E-Auction Sale Notice for Sale o I S— ~Sacgritisation-and Recor Tetion o S N — orcement of Security Interest Act. 2002 read with 209/ 1.00 U.05.U 04/ 2o/ U.2o U.0Y.U
proviso to Rule 8 (6) of the Security Interest (Enforcement) Rule, 2002. Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the lotal EXtent o1/ 1.£0.90 ol 20912 V.09 v.21.9
below described immovable property mortgaged / charged to the Secured Creditor, the physical possession of which has been taken by the Authorized Officer of Union Bank of Indig  [Al'measuring to an extent of Acre 3,17 Cents (Hectares 01.28.50 Ares) betonging to Total Extent 3.34 1.35.0
(secured creditor), will be sold on "As is where is", "As is what is" and "Whatever there is" on the date mentioned below, for recovery of dues as mentioned hereunder to Union BanK M/s. Siripuram Developers Private Limited. (Doc. No.1047/08, SRO Marakkanam, Al measuring to an extent of Acre 3.34 Cents (Hectares 1.35.0 Ares) belonging 19

of India from the below mentioned Borrower(s) & Guarantor(s). The Reserve Price, the Earnest Money Deposit and Bid Increments are also mentioned hereunder: Tindivanam). Acre 3.17 Cents.

M/s. IVR PUDL Resorts & Clubs Private Limited. (Doc no0.2051/08, SRO

=Auction: 2/.10.40 U0 Noon

(with 10 minutes unlimited auto extensions) Acre 0.72 Cents (Hectares 0.29.00 Ares) bounded on: North by Survey No.295/1, New ExtentinT—Extentin New Extentin Extentin 26) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District
BOrrower(s): Yj=. imitec South by SUl'VGy No.295/4, East by SUI’VGy No0.295/2 and 295/5, West by SUI’VGy No.1 Survey No. | Acre-Cents| Hectares-Ares | Survey No.| Acre-Cents| Hectares-Ares comprised in:
: c 1. , y lig : . - : -
Address: M-22/ 3RT, Vijayanagar Colony, Hyderabad-500057, Te pelorging o Mis. ngg'gnﬂ;a[\"crg%"??g:ﬁsP”"a‘e Limited. (Doc. No.452/08, SRO 27216 0:23— 0095 2651 021 0085 Old"Survey No.— |~ NeW Survey No: |~ EXtentin EXtentin
Mortgager(s)/ Guarantor(s): 2. Mr. Eragam Sudhir Reddy, Sfo. Mr. E Yella Reddy,{ | " ‘o S0 oo oo o Taluk. Vil Dist <ed 27316 0-30 0120 277158 032 0130 Acres - Cents| Hectares - Ares
Address: M-22/3 RT, Vijaynagar Colony, Hyderabad. (Guarantor and Director). 3. M/s. in) O?(;] Silr\?: eNoa11732n;?11de irl: Nlev?/gghrvlg '\,/\laonggna; %éashﬁﬁur?oman ngfe%%n;?gscie 27813 032 0130 26513 (Y 0485 9910 26910 0.35 0.140
Tirumani Developers Private Limited. 4. M/s. IVR PUDL Resorts & Clubs Private 0.79 Cents (I}-llectéres 0.32.00 Ares) bounged on: North by Su?’vey No.295/8 South 97815 019 075 57816 044 0180 647 1 6 0.92 0372
Limited. 5. M/s. Siripuram Developers Private Limited. 6. M/s. IVR Prime by Survev No.297 East by Survev No.296. West by Survev No.295/5 belonaing to 7613 070 0785 978]7 027 0165 7413 27212 0.38 0.15.5

y y , y y ) y y ging

Developers (Tuni) Private Limited. 7. Absorption Aircon Engineers Privatel |\ " qiid cam  Developers Private Limited. (Doc. No.453/08, SRO Marakkanam 27674 070 0285 76575 022 0090 13511B 307/1B, 307/1D 132 0.53.4
Limited. Address: "MIHIR" 8-2-350/5/A/24/1B & 2, Road No.2, Panchavathi Colony, Tindivanam) Acre 0.79 Cents ' o ’ i B N h S P s S T34 T0673A 078 0077
Banjara Hills, Hyderabad - 500034, Telangana. 8. Agaram Developers Private _' \ o , " , S SES SEICRD g SEE SRR ToT Exter 3' 5 1'27'2
Limited. 9. Annupampattu Developers Private Limited. Address: M-22/3RT, Vijay| |7) Land situated at Koonimedu Village, within the Marakkanam Panchayat Union, 273110 0.70 0.285 26517 0.20 0.08.0 otal Exten : . _
Nagar Colony, Hyderabad-500057, Telangana. 10. Hindustan Dorr Oliver Limited.| | Tindivanam Taluk, Villupuram Dist., comprised in Old Survey No.116/1 & 116/2 and in New 77817 037 U150 Total EXE. 739 7995 All"'measuring fo an extent of Acre 3.15 Cents {Hectares 1.27.2"Ares) belonging 19
Under liquidation represented by its liquidator. Address: Dorr-Oliver House, Link Road, Survey No.295/1 measuring to an extent of Acre 0.70 Cents (Hectares 0.28.50 Ares) bound- Al ieasuring To an extent of Acre 7.39 Cents (Hectares 02,9950 ATes) belonging o M/s. IVR PUDL Resorts & Clubs Private Limited. (Doc no.2340/08, SRQO

Chakala, Andheri East, Mumbai - 400099, Maharashtra, 11. Bibinagar Developers
Private Limited, 12. Duvvada Developers Pvt. Limited: Address: "MIHIR" 8-2-
350/5/A/124/1B, Road No.2 Banjara Hills, Hyderabad-500034, Telangana. 13.

Limited. Address: "MIHIR" 8-2-350/5/A/24/1B, Road No.2 Banjara Hills, Hyderabad -
500034, Telangana, 18. First STP Private Limited. Address: No: 30A, South Phase,
6th Cross Road, Thiru V. Ka. Industrial Estate, Guindy-600032, Tamil Nadu. 19. Eragam
Finlease Limited. Address: Flat No. 305, Krishe Garden, Begumpet, Hyderabad-
500016, Telangana. 20. Eluru Developers Private Limited. 21. Chodavaram

500057, Telangana, 32. IVR Prime Developers (Bhimavaram) Private Limited:
Address: "MIHIR" 8-2-350/5/A/24/1B, Road No.2 Banjara Hills, Hyderabad-500034,

Security Description: Security of open land admeasuring Acre 75.94 Cents belonging to
1. Ms. Siripuram Developers Pvt. Ltd., 2. M/s. IVR Prime Developers (Tuni) Pvt. Ltd.,
3. M/s. Tirumani Developers Pvt. Ltd., and 4. M/s. IVR PUDL Resorts & Clubs Pvt. Ltd,
located at Koonimedu Village, Thindivanam (Mandal), Villupuram (District) Tamil Nadu.

by Survey No.261, South by Survey No0.282/3, East by Survey No.282/2, West by
Survey No.281 belonging to MI/s. Siripuram Developers Private Limited. (Doc.
N0.449/08, SRO Marakkanam, Tindivanam). Acre 0.77 Cents.

3) Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised
in Old Survey No.104/2 and in New Survey No.281/3 measuring to an extent of Acre

Survey No.297/1 admeasuring to an extent of Acre 0.27 Cents (Hectares 0.11.00 Ares)
bounded on: North by Survey No.295, South by Survey No0.297/2, East by Survey
No.297/2, West by Survey No.1 belonging to M/s. Siripuram Developers Private
Limited. (Doc. N0.451/08, SRO Marakkanam, Tindivanam). Acre 0.27 Cents.

5) Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised

In Uld survey NO.T16/5 & 110/4 and In New Survey N0.Z99/3 measuring 1o an extent of

ed on: North by Survey No.294, South by Survey No.295/3, East by Survey No.295/5,
West by Survey No.1 belonging to M/s. Siripuram Developers Private Limited.

Land situated at Koonimedu Village, within the Marakkanam Panchayat Union, Tindivanam

No.295/4 measuring to an extent of Acre 0.54 Cents (Hectares 0.22.00 Ares) bounded on:
North by Survey No.295/3, South by Survey No.297, East by Survey No.295/5, West by
Survey No.1 belonging to M/s. Siripuram Developers Private Limited.

All totalling to an extent of Acre 1.34 Cents are within the Jurisdiction of Sub-
Registration District of Marakkanam and Registration District of Tindivanam. (Doc.

No.297/3 measuring to an extent of Acre 0.64 Cents (Acre 0.67 Cents as per Document)
(Hectares 0.26.00 Ares) bounded on: North by Survey No.296, South by Survey No.297/2,

Cents (Hectares 0.06.50 Ares) bounded on: North by Survey No.264, South by
Survey No.262/2B, East by Survey Nos.262/2A, West by Survey No.279 belonging to
M/s. Siripuram Developers Private Limited.

Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised in
Old Survey No0.84/12 & 84/13 and in New Survey No.264/12B measuring to an extent

Old Survey N0.89/4 and in New Survey No.262/4 measuring to an extent of Acre 0.31
Cents (Hectares 0.12.50 Ares) bounded on: North by Survey No.279, South by
Survey N0.262/6 & 262/7, East by Survey Nos.262/2B and 262/3, West by Survey
No0.262/5 belonging to M/s. Siripuram Developers Private Limited.

Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised in

Cents (Hectares 0.07.00 Ares) bounded on: North by Survey No.279/1, South by
Survey No.262, East by Survey Nos.279/2B, West by Survey No.280 belonging to M/s.
Siripuram Developers Private Limited.

All totalling to an extent of Acre 2.61 Cents (Doc. No0.884/08, SRO Marakkanam,
Tindivanam). Acre 2.61 Cents

17) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised in:

M/s. Siripurém Developers Private Limited. (Doc. No.1048/08, SRO Marakkanam,
Tindivanam). Acre 7.39 Cents

18) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District, com-

All measuring to an extent of Acre 2.94 Cents (Hectares 01.19.00 Acres) belonging to
M/s. IVRCL Prime Developers (Tuni) Private Limited. (Doc. No.1089/08, SRO
Marakkanam, Tindivanam). Acre 2.94 Cents.

19) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District,
comprised in:

20) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District,
comprised in

M/s. Tirumani Developers Private Limited. (Doc no.1625/08, SRO Marakkanam,
Tindivanam). Acre 2.55 Cents

23) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District,
comprised in:

Davyamarkham (India) Pvt. Limited, 14. HDO Technologies Limited. Under liquida-| | Taluk, Villupuram Dist., comprised in Old Survey No.116/3B and in New Survey No.235/21 | pice i Ofd"Survey No.|—New Survey No. Extentin Extentin

tion represented by its liquidator. Address: Dorr-Oliver House, Link Road, Chakala,] | measuring to an extent of Acre 0.10 Cents (Hectares 0.04.00 Ares) bounded on: North by New-STTvEy-No——ExtentinAcre-Cents —Extent i HectaresAres——— Acres - Cents Hectares - Ares

Andheri East, Mumbai-400099, Maharashtra, 15. Geo Prime Developers Private| | Survey No.295/3, South by Survey No.295/3, East by Survey No.295/5, West by Survey ) - - 5577 SE0T0A 077 0070

Limited. Address: "MIHIR" 8-2-350/5/A/24/1B, Road No.2 Banjara Hills, Hyderabad-| | N0.295/3 belonging to M/s. Siripuram Developers Private Limited. e V009 V.90.U ST SEATS 0 0090

500034, Telangana, 16. Geo IVRCL Engineering Limited. Address: M-22/3RT, Vijay| | Land situated at Koonimedu Village, within the Marakkanam Panchayat Union, Tindivanam 2/l 2075 U.04.0 : i

Nagar Colony, Hyderabad - 500057, Telangana. 17. Gajuwaka Developers Private] | Taluk, Vilupuram Dist., comprised in Old Survey No.116/6 & 116/6 and in New Survey Total Extent 2.94 119.0 - : t TtotaTI EXtenLt, " - 8;'39I — 0)'1[?'? t
measuring fo an extent of Acre 0.39 Cents (Hectares 0.16.0 Ares) belonging 10

Developers Private Limited:. 22. IVR Prime Developers (Amlapuram) Private] | No.454/08, SRO Marakkanam, Tindivanam). Acre 1.34 Cents. New Survey No. EXtent i Acres-Cents Extent im Hectares < Ares Uld survey No. New . extentin Extentin
Limited: Address: "MIHIR" 8-2-350/5/A/24/1B, Road No.2 Banjara Hills Hyderabad-} |8) | and situated at Koonimedu Village, within the Marakkanam Panchayat Union, 77573 125 0505 Survey No | Acres - Cents| Hectares - Are|
500034, Telangana. 23. llavampedu Developers Private Limited: Address: M-22/3RT,} | Tindivanam Taluk, Villupuram Dist., comprised in Old Survey No.97/1A and in New 2791 071 0085 6872 27312 042 0170
Vijay Nagar Colony, Hyderabad-500057, Telangana. 24. IVR Prime Developers| | Survey No.291/1 measuring to an extent of Acre 0.8 Cents (Hectares 0.35.50 Ares) : s 99718 289718 0.26 0.105
. . " 21201 0.40 0.70.0
(Araku) Private Limited: Address: "MIHIR 8-2-350./5/A/24/1 B, Road_ No.2 E}ar)Jara bounded on: North by Survey No.280, South by Survey No.291/3, East by Survey : —— 7612 76/3. 76/4. 76/5. 78/2. 78/3. 78]4 57612 0.77 031.0
H|”S, Hyderabad'500034, Telangana. 25. IVR Enviro PI'OjectS Private Limited: No.289 & 291/2, West by Survey No.292 be|0nging to M/s. Siripuram Developers 275/6 0.14 0.05.0 ’ ’ ’ ! ’ ’ ) e
Address: M-22/3RT, Vijay Nagar Colony, Hyderabad-500057, Telangana. 26. IVR Prime Private Limited. (Doc. No.455/08, SRO Marakkanam, Tindivanam). Acre 0.88 Cents. 27672 0.45 0.18.0 02/4, b/o 20114AL U.09 U.2o.U
Developers (Erode) Private Limited, 27. IVR Prime Developers (Red Hills) Private 9) Land situated at Koonimedu Village, Tind : - - 37574 0.0725 0.070 0 Zlala 0.21 0.11.0
T n , . ge, Tindivanam Taluk, Villupuram Dist., comprised . 01. i ar :
L(l)r(r)l(l)tgf.TAlddress. 2/'9"1{2; g-_2-350D/ . A124/ 1B, Eogd dNOI',Z _BanJaLr_a I.'I'”(S’: IA-Ig/éierab_ala- in Old Survey N0.97/3 and in New Survey No.291/4 measuring to an extent of Acre 0.40 2755 0.59 0.240 1013 <102 0'?5 0.1%.0
22/ RT \e/fangarllla. " ol rlmeH evelopers ( um7 Y)T lrlvate imite 'IVRreFS’S" | | Cents (Hectares 0.16.00 Ares) bounded on: North by Survey No.291/3, South by Total Extent 3065 1741 040/1 o 0.50 0.12.0
3RT, Vijay Nagar Colony, Hyderabad-500057, Telangana, 30. M| | Survey No.291/5, East by Survey No.289, West by Survey No.292 belonging to MIs. | A reasuring to-an extant of Acre 3.065 Cents (Hectares 1.24.1 Ares) belonging 1o TT371 78878 0.72 0290
Bgvzel%gir':rfﬁlﬁlz") Hpg\é?;?)ahl-g‘(;:)eodé 4Aq|%r|‘;is'an'\;|Hé§ ?\;i-ssP%%ﬁmngE:IoRﬁg Siripuram Developers Private Limited. (Doc. No.456/08). Acre 0.40 Cents. Mis. IVR Prime Developers (Tuni) Private Limited. (Doc no.1255/08. SRO 1471, 11412 98717 064 02670
' jara » MY ) A gana. Ji. p 10) Land situated at Koonimedu Village, within the Marakkanam Panchayat Union, Marakkanam, Tindivanam). Acre 3.065 Cents Totar EXtent 4738 7765
(Egmore) Private Limited: Address: M-22/3RT, Vijay Nagar Colony, Hyderabad- gy , . 7= 5 . ,
Tindivanam Taluk, Villupuram Dist., comprised in Old Survey No.118/7A and in New Survey

Telangana. 33. IVR Prime Developers (Adayar) Private Limited, 34. IVR Prime| | : > New | Extentin Extent in New Extentin | Extentin Marakkanam, Tindivanam). Acre 4.38 Cents

: s . ast by Survey No.298, West by Survey No.297/2 belonging to M/s. Siripuram Developers i i i ; - : ot
Bﬁ‘\’,‘:"&pel_rismq::,“b:g[fr':s)s?r&)l’f‘ztglé-g.“r'te\ﬂjais'N';’gzrPr(':'(‘)‘l‘;n?levﬁ%gigiég?;gggg‘y Private Limited. (Doc. No.457/08, SRO Marakkanam, Tindivanam). Acre 0.64 Cents. S“;VQGZY/SNO- Acrzs;ée”ts Hecga;‘zsé’*res S“;V%Y/GNO- ACfe;é%e”tS Hecga;%SéAreS ggr)anng% iﬁ'tgi}egur'\?eyKﬁgﬂ'gnj?f\’1\Q'E‘§§’inmg€v'v§3f‘v’gy L"’gf‘e’de/\ﬂ\'“rﬁg;iTﬂan'?g'g;
Telangana. 36. IVRCL Multi Level Car barking Private leltea. Address: "MIHIR" 8: 11) Land situated at Koonimedu Vi”age’ Tindivanam Taluk, yi||upuram Dist., Comprised e 072 0290 s 033 0135 extent of Acre 0.17 Cents (HeCtareS 0.06.5 AreS) belonging to M/s. IVR PUDL Resorts &
2-350/5/A/24/1B, Road No.2 Banjara Hills, Hyderabad-500034, Telangana. 37. IVRCL| | in Old Survey No.96/4 and in New Survey No.292/6 measuring to an extent of Acre 0.66 : . : 19 Clubs Private Limited. (Doc no.3111/08, SRO Marakkanam, Tindivanam). Acre 0.17 Cents
Megamalls Limited, Address: M-22/3RT, Vijay Nagar Colony, Hyderabad-500057, ge“ts ('&ectzagfgz Ogﬁ-fobArgS) b°“£d‘;% 10“‘;\,”3’}0“ bsY SUW‘EY "11052?2/5’, 30;“*;\";’!/ 21215 0.91 0.37.0 29219 0.44 0.18.0 30 Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District, comprised in
Telangana. 38. IVRCL Gundugolanu Rajahmundry Tool Ways Limited Address: SE”.VGV 0. Devel as yP _ur\;ey L'o.'t d Ss yN %%8 OISRg op/lglngkko 5 21219 0.56 0.22.5 293/6 0.40 0.16.0 Old Survey No. New Survey No. Extent in Extent in
MIHIR, 8-2-350/5/A/24/1-B &2 ROAD NO2, Panchavati Colony, Banjara hills Ti';g?\'f;:;'r‘n)_ :{‘3’; %ngSCen{'sva e Limited. (Doc. No. , arakkanam, 2705 0.82 0330 |[Total Extent|  5.16 2.09.0 Acres - Cents| Hectares - Ares
Hyderabad:500034, Telangana, 39. IVRCL Solar Energy Private Limited, Addres_s. M- . , , o i , , All measuring fo an extent of Acre 5:16 C_ents (H(_actgres 2.09.0 Ares) belonging to 813 5710 072 07290
22/3RT, Vijay Nagar Colony, Hyderabad-500057, Telangana. 40. IVRCL Raipur-| | 12) Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised| | M/s, IVR Prime Developers (Tuni) Private Limited. (Doc no.1256/08, SRO
Bilaspur Toliways Limited, Address: MIHIR, 8-2-350/5/A/24/1-B &2 ROAD NO2, PAN-| | in Old Survey No.116/7, 116/8, 116/9, 116/10, 116/11, 116/12, 116/14, 116/15, 116/16,| | Marakkanam, Tindivanam). Acre 5.16 Cents o1/ 215 V.02 V.99.0
CHAVATICOLONY, BANJARA HILLS Hyderabad-500034, Telangana. 41. IVRCL PSC 118/7A, 118/7B, 118/8, 118/9, 135/1A & 135/1B and in New Survey No0.297/2 measur- 21) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District 98/2 29012 0.78 0315
Pipes Private Limited Address: M-22/3RT, Vijay Nagar Colony, Hyderabad-500057,] |ing to an extent of Acre 4.50 Cents (Hectares 1.82.00 Ares) bounded on: North by | | corriseq in ’ ’ ’ 10172 29377 051 0270
Telangana. 42. IVRCL Patiala Bhatinda Toll Ways Limited, Address: 8-2-| | Survey Nos.295/1, 295/4, 295/5 & 29519, South by Survey No.307/1A & 307/1C, East O Sarev NG New SvNo T Extentin Extentn 11338 287T7A 0.36 0.145
350/5/A/24/1B, Road No.2, Panchavati Colony, Banjara Hills Hyderabad-500057, gy_Survey g0-29|7/3, 306F/,1_A % 386/1_?,dWe%t by NFogess:/()LgndSFggor&%ingk}(o M/s. yTo- yro. Acres.Cents | Heclares-Ares Total Extent 319 199.0
Telangana. 4_'3' IVRCL Narnaul Bhiwani Toll Ways Limited, Address: I\/Ilhlr, 8-2- Tilr::jr;y;:::n)_:Z;Z?;Jscen@_la e Limited. (Doc. No. ' arakkanarmy 116178, 116/8, 116/9, 116/10. 116/11, All'measuring to an extent of Acre 3.19 Cents (Hectares 1.29.0 Ares) belonging to
350/5/A/24/1-B &2 Road No2, Panchavatlcolony, Banjara Hills Hyderabad 500034, M/s. IVR PUDL Resorts & Clubs Private Limited (DOC no.3112/08. SRO
Telangana. 44. IVRCL Patalganga Trucks Terminals Private Limited, Address: M-] | 13) Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised 116/12, 116/14, 116/15, 116/16, 29712 1.39 0.56.5 ' - ' ' ’

" ’ > . . . Marakkanam, Tindivanam). Acre 3.19 Cents

22/3RT, Vijay Nagar Colony, Hyderabad-500057, Telangana. 45. IVRCL Indore Gujarat] | in Old Survey No.97/2 and in New Survey No.291/3 measuring to an extent of Acre 0.48 ] |118/7A, 118/8, 118/9, 135/1A, 135/1B. 31) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District, comprised in
Toll Ways Private Limited, 46. IVRCL Goa Tollways Limited, 47. IVRCL Clubs] | Cents (Hectares 0.19.50 Ares) bounded on: North by Survey Nos.291/1, South by 64972 an 0.66 0.265 > =0 S
Limited, 48. IVR Vanaprasta Private Limited, 49. IVRCL TLT Private Limited,| | Survey No.291/4, East by Survey No.289, West by Survey No.292 belonging to Ms. 297 57412 0.29 0115 Uld Survey No. T New Survey No. [ Extent in extentin
Address: M-22/3RT, Vijay Nagar Colony, Hyderabad-500057, Telangana. 50. Mummidi| | Siripuram Developers Private Limited. 5973 5703 041 0165 Acres - Cents | Hectares - Ares
Developers Private Limited, 51. Theata Developers Private Limited, 52. Vedurwada] | Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised in 730 57319 1'09 0' 1 4'0 100/1, 100/2 293/1 0.44 0.18.0
Developers Private Limited, 53. Simhachalam Prime Developers Private Limited,| | Old Survey N0.97/4 and in New Survey No.291/5 measuring to an extent of Acre 0.29 : " | 100/5 293/4 0.20 0.08.0
Address: "MIHIR" 8-2-350/5/A/24/1B, Road No.2 Banjara Hills, Hyderabad-500034,] | Cents (Hectares 0.11.50 Ares) bounded on: North by Survey No.291/4, South by 67/4 270/6 0.72 0.29.0 10073 2938 038 0155
Telangana. 54. Samatteri Developers Private Limited, Address: M-22/3RT, Vijay| | Survey No.293, East by Survey No.289, West by Survey No.292 belonging to MIs. 7112, 72/2A, 72/2B, 72/3 27415 1.20 0.48.5 Total Extent 100 0415
Nagar Colony, Hyderabad-500057, Telangana, 55. Rudravaram Developers Private] [ Siripuram Developers Private Limited. 93/3, 93/4, 94/2, 94/3, 94/4 271713 217 0.88.0 : —

e " " ; ; All T Acre 1.02 H A10A |
Limited, Address: "MIHIR" 8-2-350/5/A/24/1B, Road No.2 Banjara Hills, Hyderabad-| | Both totalling to an extent of Acre 0.7 Cents. (Doc. No.882/08, SRO Marakkanam, 9271, 9376, 9317 37774 0.47 0.19.0 e e O(Dof e oo, €
Elogogg(,)(')l'g?n_lgelma. 56. 35\71 E;;t;litig_'s Lirlni:ed, tAddtress: I\g—%ZB_RT,t Vilj-gy [\tla(gja:'A gglony, Tindivanam). Acre 0.77 Cents. 516 TG 006 5505 Mar'akkanam, Tindivanam). Acte 102 Gonte . . :

Pt No. G2 Blosk Nog Hil Ridae Sorines Avartments. cachboul Huderatag.] | 141Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised 8314, B4T5, 8476, 84T 26572 168 0.68.0 32) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District
500032 ;I'elanéana 58, Indus Palmngoté)Is &9 Regorts Tt Addrese: "H’Noy2 vl I Old Survey No0.93/5 & 93/6B and in New Survey No.277/5A measuring to an extent 9670 59074 007 0005 comprised in:
’ 1 90 " vl : f Acre 0.62 Cents (Hect 0.25.00 Ares) bounded on: North by S No.277/3 ' Do 5 =

Hill Ridge Springs, Gachi Bowli Hyderabad-500032 and Telangana. 59. Kalyug| | South by Sursgys,ﬁoz‘gg;gs,;ast by gﬁf&e;ng,;m‘;,g West by Survey No.277/3 9271 2781 0.1 0.045 Od Survey No. | New Survey No. Extent in Extent in
D_evelopers Pvt. Ltd., Address: Plot No.565/A, Road No.92, Opp. KBR Park, Jubilee belonging to M/s. Siripurar,n Developers Private Limiied. (Doc. No.883/08, SRO Total Extent 11.16 0.19.32 Acres - Cents | Hectares - Ares
R e R et I N I

iy Y, My - - 0. soma =] | 15) Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised S. rime Developers (Tuni) Private Limited. (Doc No. ' 9917 289/9 0.33 0.13.5
;_?_\dldress: PngN(k?l??/AbRoald No.92|,DQPPt- KER I_Dtarg, JAl:jt:jllee H'ﬁ’zgygg?bﬁ-q'SOSOBB’ in Old Survey No.90/1, 90/2, 90/3, 90/4 & 90/6 and in New Survey No.279/1 measuring Marakkanam, Tlndlvgnam). Agre 11 .16lCents o | o 99/12 289/12 012 0.05.0
Ceoﬁ)’;?a”Ha- dors b; dl-?OOOegI; "Tzf;rf a;‘;’aé '}’(“u'neném Dgislb o Pri\;at;Jalfimiatgzr to an extent of Acre 1.22 Cents (Hectares 0.49.50 Ares) bounded on: North by Survey| |22) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District, 1314 287/8 0.34 0.13.0
Addross. M-2213RT. Vijay Nagar Colony, Hyderabad.500057, Telangana. 64| | NO-265. South by Survey No.262, East by Survey Nos.2631, 263/28, 263128, West| - | comprised . . S — 113/4, 11415 287/8 071 0.285
Kasibugga Developers Private Limited, Address: MIHIR, 8-2-350/5/A/24/1B, Road| | ¥ Survey No.278 and 280 belonging to Mis. Siripuram Developers Private Limited. ey SurvarNo.| Aces.Contd Heotaras A 1772 29576, 29817 0.40 0160
No.2, Banjara Hills, Hyderabad-500034 Telangana. 65. Vijaywada Developers Private| | Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised in UNVEY N0, | ACres-Leny Heclares-Ares 64/6 266/4 0.18 0.08.5
Limited, Address: "MIHIR" 8-2-350/5/A/24/1B, Road No.2 Banjara Hills, Hyderabad- Old Survey No.90/5 & 90/7 and in New Survey No.279/2B measuring to an extent of 84/14 264/13 0.26 0.10.5 8474 264/6 025 0100
500034, Telangana, 66. IVRCL Steel Constructions & Services Limited, Address:| | Acre 0.17 Gents (Hectares 0.07.00 Ares) bounded on: North by Survey No.279/1, 234/1 259/58 0.655 0.26.5 85/1A 263/1B 021 0.085
22/3RT VIJAYNAGAR Colony, Hyderabad-500057, Telangana. E&‘Sﬁ';.?gtmiys'fﬁpﬁim Egzmpiﬂ"gBrflgft’gEﬁﬂe(}"’es‘ by Survey No.279/2A J3672A7, 2361272 25271 0.335 0135 =TT 670 SETID . 07
Amount_due: Rs.1,7_39,69,.09,086.84 (Bupees One Thc_Jusand_Seven Hu.ndregi and , ’ , : e N , o 236/1, 236/2A, 236/2A2, 264/2B, 264/2B  252/2 1.30 0.52.5 134711A, 1B 30671A 012 0.050
Thirty-Nine Crore Sixty-Nine Lakh Nine Thousand Eighty-Six and Paise Eighty- I(_)?SdSSIrt\l/JateNdoaég??r:??:Llj\lvwasger’vlmclilwa;gzn/}Triltl;:’s Vr|i|r|1uptl:3rz? D)ltSthCOf”;‘%rr'SGOd;g Total Extent 255 1.03.0 ol Extert AL 00
Four only) as on 30.06.2023 with further interest, cost & expenses. Wy 0 o Durvey B S R S All measuring fo an extent of Acre 2.55 Cents (Hectares 1.03.0 Ares) belonging fo ' =

Description of the Property Extent . . . of Acre 0.10 Cents (Hectares 0.04.00 Ares) bounded on: North by Survey Old Survey No. New survey No. Extent in Extent In Old Survey No. New Survey No. Extent in Extent in
1) Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised| | No.264/12A. South by Survey No.262, East by Survey Nos.264/12A, West by Survey I Acres - Cents | Hectares - Ares Acres - Cents | Hectares - Ares
in Old Survey No.649/1 and in New Survey No.4/1A measuring to an extent of Acre| | No 279 belongina to M/s. Siriouram Developers Private Limited. 84712, 84/13 I 264/12A 0.38 0.155
2.00 Cents (Hectares 0.80.50 Ares) bounded on: North by Survey No.1, South by 0.2/ beronging 1o IS. Sirpu Sveop ' - 1 - == 7517, 75/8, 7518, 7510 275/8 0.16 0.06.5
Slurvey No.4/1B. East b'y éurvey No.4/2 and 294 West by Survey No 1'b’elonging to] | Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised in 235/8, 235/9, 235/10, 236/3 252/4 0.92 0.37.5 84778 264110 011 0,045
M/s. Siripl..lram’ Developers Private Limited. (Doc. No.448/08: SRO Marakkanam Old Survey No.86/2 and in New Survey No.262/2B measuring to an extent of Acre 0.16 266/6 | 256/13 0.19 0.07.5 70 5744 054 0220
Tindivanam). Acre 2.00 Cents 'l | Cents (Hectares 0.06.50 Ares) bounded on: North by Survey No.262/1, South by 267/6 | 259/3 0.32 0.13.0 Total Extent 081 0330
. : , .- , _ Survey No.262/3, East by Survey Nos.262/2A, West by Survey No.279 belonging to 235/7_235/10. 235/11 252/7 017 0.07.0 . : ——
2) Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram District, com-1 | ya:c Siripuram Developers Private Limited ’ ' : Sl All measuring to an extent of Acre 0.81 Cents (Hectares 0.33.0 Ares) belonging to
prised in Old Survey No.105/1, 105/2 105/3 and 105/4A and in New Survey No.282/1 ] d tuated at Koonimedy Village. Tindi ' Taluk. Vil Di sed | 84/8 264/11 0.21 0.08.5 M/s. IVR PUDL Resorts & Clubs Private Limited. (Doc no.1222/09, SRO
measuring to an extent of Acre 0.77 Cents (Hectares 0.31.50 Ares) bounded on: North and situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised In |  Total Extent 2.19 0.89.0 Marakkanam, Tindivanam). Acre 0.81 Cents.

Marakkanam, Tindivanam). Acre 3.34 Cents

Marakkanam, Tindivanam). Acre 3.15 Cents

27) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District
comprised in:

M/s. IVR PUDL Resorts & Clubs Private Limited. (Doc no0.2341/08, SRO
Marakkanam, Tindivanam). Acre 0.39 Cents

28) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District
comprised in:

Al measuring 10 an extent of Acre 4.38 Cents (Hectares 1.76.5 Ares) belonging td
M/s. IVR PUDL Resorts & Clubs Private Limited. (Doc n0.2531/08, SRO

All measuring to an extent of Acre 3.55 Cents (Hectares 1.44.0 Ares) belonging ta
M/s. IVR PUDL Resorts & Clubs Private Limited. (Doc no.1221/09, SRO
Marakkanam, Tindivanam). Acre 3.55 Cents

33) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District
comprised in:

All measuring to an extent of Acre 2.19 Cents (Hectares 0.89.0 Ares) belonging to
M/s. Tirumani Developers Private Limited. (Doc no.1627/08, SRO Marakkanam,
Tindivanam). Acre 2.19 Cents

24) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District,
comprised in:

"The Sale of the said properties shall be subject to the outcome of I.A. No. 357 of

Total Extent Acres 75.94 Cents  GPS Coordinates: Latitude-12.08909 Longitude- 79.88362
Reserve Price: Rs.15,02,00,000/- EMD: Rs.1,50,20,000/-
Bid Increment Amount: Rs.15,02,000/-

2023 in CP (IB) No. 294/7/HDB/2017 pending before NCLT, Hyderabad Bench -I.."

All measuring to an extent of Acre 0.65 Cents (Hectares 0.02.60 Ares) belonging to

. Old Survey No.89/1 and in New Survey No0.262/5 measuring to an extent of Acre 0.32 . .
0.70 Gents (Hectares 0.28.30 Ares) bounded on: North by Suniey No.28172, South Cents (Hectares 0.13.00 Ares) bounded on: North by Survey No.279, South b Old Survey No. | New Survey No. | Extentin Extentin Last date for Submission of EMD: On or before the commencement of e-Auction.
by Survey No.286, East by Survey No.282, West by Survey No.288 belonging to M/s. y Yy ; th by A Cent Hect A
Siripuram Developers Private Limited. (Doc. No.450/08, SRO Marakkanam,| | Survey No.262/6, East by Survey Nos.262/4, West by Survey No.281 belonging to cres - Lents eclares - AleS I Registration, Login and Bidding Rules visit the following sites:
Tindivanam). Acre 0.70 Cents. M/s. Siripuram Developers Private Limited. 134/6 306/6 0.41 0.16.5 For Registration related queries e-mail to ibapiop@mstcecommerce.com
4) Land situated at Koonimedu Village, within the Marakkanam Panchayat Union,| | Land situated at Koonimedu Village, Tindivanam Taluk, Villupuram Dist., comprised in 134/8 306/7 0.24 0.09.5 For EMD payment/refund related queries e-mail to ibapifin@mstcecommerce.com.

auctionhomel/ibapi/index.jsp and Click "Buyer Guide for Login and Registration"

M/s. IVR PUDL Resorts & Clubs Private Limited. (Doc no0.2050/08, SRO
Marakkanam, Tindivanam). Acre 0.65 Cents

Date & Time of E Auction: 27.10.2023 between 12.00 Noon to 05.00 PM

(with 10 Minutes unlimited auto extensions)

25) Land situated in Koonimedu Village, Tindivanam Taluk, Villupuram District,
comprised in:

Date: 06.10.2023
Place: Hyderabad

Chief Manager & Authorized Officer
SAM Branch Hyderabad, Union Bank of India

financim. ep' .in

. HYDERABAD
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PUBLIC NOTICE

THE General public is hereby informed that | Mohammed
Hatirn Ferhan Siddiqui 5/0 Mohd Yousuf Siddiqui residing
at 8-1-366/A/9, Mini Jankinagar Colony Tolichowki,
Hyderabad-500008, have entered into and executed an
Agreement of sale dated 27/08/2023 with regards to
purchase of Open plot bearing Plot No.07, in Survey
Nos.509/1/2, 510/1/2 & 511/ /11, admeasuring 350
Square yards or 292,645 Square meters out of 373 Square
Yards, Situated at H.D. DREAM VALLEY, BUDVEL VILLAGE,
GHMC RAJENDRANAGAR CIRCLE, RANGA REDDY DISTRICT,
TELANGANA STATE from the right full and legal owner Mrs
GVUAYA NIRMALA W/o. LATE. G. VEERA REDDY represented
by her AGPA Holders Mr MOHAMMED WASIF ALI SIDDIQUI
& MOHAMMED HAMEED HUSSAIN, Vide AGPA Document
No.2396/2023, dated: 06/03/2023, registered at SRO.
Rajendranagar and have paid substantial amount towards
the Advance Sale Consideration .If any person or persons
have any right, chaim or interest over the above mentioned
subject land shall contact the below mention person/s
along with all relevant and necessary documents within
7 days from the date of this notice or else no right, daim
or objection will be entertained and considered after
expiry of 7 days from the publication of this Public Notice.
CONTACT PERSON: MOHD YOUSUF SIDDIQUI / MOHD SAJJAD.
MOBILE: 9177189791 / 6303685154 / 9848983912
EMAIL: shazlegal @gmail.com
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Those who are interested to attend IAP are requested to email the details to us at iap@invesco.com
Date: Oct 09, 2023
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Mutual Fund investments are subject to market risks, read all scheme related documents carefully.




THURSDAY, OCTOBER 19 , 2023

RACPC- MADHAPUR-15330, 3rd Floor, KTCI BLG, Image Hospital,

Hitech City Road, Sri Rama Colony, Madhapur, Hyderabad-500033

E-Quotations are = it is where it is
condition". The borrowers defaulted in payment of EMI's, Bank has seized the cars and the same are being
auctioned online on 27/10/2023.

No No. & Branch Name Regd. Nos/ Model/ & EMD Time for Car Details
KM Runned
| MrAmarpat Singh Taliyan Nissan Micra Rs:1,80,000/- | 12:00 PM S™M
A/c.No. 3608900956 Active XL BSIV / & to ASSOCIATES
Kondapur Branch (11081) TS15EL6891 / 2016 Rs.18,000/- | 01.00 PM| 9912924444
Petrol / 65059 KM 9912612659
“27 1 Mr-Oruganti-Mrudutla Maruti-Ciaz Smart Hybrid—TRS.5,75,0007/- 1 12.00°PM SM
A/c.No. 37462763087 Delta BSIV / & to ASSOCIATES
Corporate Salary TS07FX6248/ 2017 Rs.57,500/- | 01.00 PM| 9912924444
Branch (14183) Diesel Electric / 88799 KM 9912612659
3 M Mamidi Kishore Kumar VWTPolo GT T.27AT Rs.5,50,000/- | 12.00 PM SM
A/c.No. 38084683736 TSI BSIV / & to ASSOCIATES
Jubilee Hills TS07GK7346/ 2018 Rs.55,000/- | 01.00 PM| 9912924444
Branch (04155) Petrol / 74353 KM 9912612659
4 V. Prashant Kumar—— | Grande Punto 2 Fire Rs:2,20,000/- 1200 PM SM—]
A/c.No. 6246372258 Dynamic & to ASSOCIATES
Jubilee Hills TS09EU0361/ 2016 Rs.22,000/- | 01.00 PM| 9912924444
Branch (04155) Petrol / 68847 KM 9912612659
Terms—and-Conditions—of e=auction:—(1) E-auction-is~being held-on™"AS1S"WHERE1S~BASIS"~and will"be

conducted "ON-LINE". The auction will be conducted through the Bank's approved service provider M/s.C1 India
Pvt. Ltd., BM Dharani (9948182222) at the web portal https://www.bankeauctions.com. E-auction Tender Document
containing online e-auction bid form (Annexure-ll, Annexure-Ill), Declaration, General Terms and conditions of
online auction sale are available in https://www.bankeauctions.com. (2) To the best of knowledge and information
of the Authorized Officer, there is no encumbrance on the movable properties. However, the intending bidders
should make their own independent inquiries regarding the encumbrances, title of the movable property/ies put on
auction and claims/rights/dues/ affecting the movable property, prior to submitting the bid. The e-Auction advertisement
does not constitute and will not be deemed to constitute any commitment or any representation of the bank. The
movable property is being sold with all the existing and future encumbrances whether known or unknown to the
bank. The authorized Officer / Secured Creditor shall not be responsible in any way for any third party claims /
rights / dues. (3) The EMD at 10% of reserve price shall be payable through DD (DEMAND DRAFT) in favor of
AGM SBI RACPC-Madhapur, before 04.00 PM on 26.10.2023. The successful bidder has to pay the remaining
amount immediately after auction on the same day to the above mentioned account, otherwise EMD amount already
paid will be forfeited and the bank will be at liberty to conduct re-auction of the movable property. (4) The sale shall be
subject to rules / conditions prescribed by the bank, and the Bank reserves the right to accept or reject any / all offers
without assigning any reasons therefore. (5) All necessary documents to enable the Successful bidders to transfer
Vehicle in his name. Will be given by the Bank. (6) Vehicles will be displayed from 24.10.2023 to 25.10.2023. (7) Bid
increment will be Rs.2000/- for reserve price upto Rs.5,00,000/- & Rs. 5000/- for reserve price above Rs.5,00,000/- (8)
Duration of auction will be half an hour with unlimited extension of 5 minutes each. (9) Date and time for submission /
uploading of request of participation / KYC documents / proof of EMD payment etc.: before 4 P.M on 26.10.2023.

Dater18:10.2023 Sd/-Asst. General Manager

MUTHOOT HOUSING FINANCE COMPANY CIMITED ™

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034,
CIN NO - U65922KL2010PLC025624. Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo, Plot No.
C38 & C39, Bandra Kurla Complex-G block (East), Mumbai-400051 TEL. NO: 022-62728517,
Authorised Officer Email ID: authorised.officer@muthoot.com,

Contact Person: - Omkaresh-G=9902067892.

I

muthoot

HOUSING FINANCE

whatis”, “whatever there is” and “no recourse” basis/conditions by inviting sealed tenders from public in respect of the secured debt amounting to
amountin below with further interest and expenses thereon till final payment of the overdue from Borrowers.
—ST7 Poessession Total-Ofs-Amotint Reserve E-M-B—
No Name of Borrower/s & LAN Type & Date (Rs.) Future Interest Applicable Price (Rs.) (Rs.)

SG:C Gf :I LI IUde:U Aoacta UI ICIICI SUL:UI itiLatiUl IAI Id RCbUI Iotl UbtiUI I Of FII Ial Ib;di Aoacta & EI IfUI UCITTITI It Of SU\:UI Ity :I ItCI UbtAbt, 2002

In exercise of powers contained in the Securitization and Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002, the
Authorized Officer of the Muthoot Housing Finance Company Ltd., (hereinafter referred to as the “Company”) has taken the possession of under
mentioned properties (hereinafter referred to as “Secured Asset”) and held as security in respect of HOUSING Loan facilities granted to below
mentioned customers (hereinafter referred to as “Borrowers”) and further It has been decided to sell the Secured Asset on “as is where is”, “as is

T T CANNo 11204121962 Symbotit Possession —| RS, 17,61, 39°05/-as on Rs: Rs:
1. Jesta Anjaneyulu Prasad 2. Anusha Jesta 09-January-2023 18-October-2023 12,75,000 1,27,500/

"Description of property: ALL THE PIECE AND PARCELS OF PROPERTY BEING PATTANO. 1162, NEW SURVEY D.NO. T62-TB, DOOR
NO. 2-200/A, PETLURI VARI PALEM VILLAGE & PANCHAYAT, NARSARAOPETA MANDAL, GUNTUR DISTRICT, ANDHRA PRADESH-
522601, PROPERTY BOUNDARIES AS PER PARTITION DEED NO: 18055/2020, ITEM-1, EAST. - CHERUVU KATTA, SOUTH: -
KOTAPPAKONDA ROAD, WEST: - PANCHAYAT BAZAR, NORTH: - ITEM-2, LAND EXTENT: 197-91SQ YDS, ITEM-2, EAST:. - CHERUVU
KATTA, SOUTH: - ITEM-1, WEST: - PANCHAYAT BAZAR, NORTH: - PROPERTYKALATHOTI PAVULES, LAND EXTENT: 121SQ YDS,
TOTALEXTENT: 318.91 SQYDS

DRS LOGISTICS PRIVATE LIMITED
CIN: UE3040TGISNPTCMITE
Ragistered Office: 321, KABRA COMPLEXMG
ROAD SECUNDERABAD, Hyderahad,

N, Telangana, India, S00003
E-mail: secretanaldrsggmail com
NOTICE OF
32™ ANNUAL GENERAL MEETING OF
DRS LOGISTICS PRIVATE LIMITED

FORM NO. URC -2
Advertisement giving nofice about registration under Part | of Chapter
XXI of the Act
[Pursuant to section 374(b) of the Companies Act,2013 and rule 4(1)
of the Companies (Authorized
To Register) Rules,2014)

1. Motice is hereby given that in pursuance of sub-section (2) of section 366 of the

7 [EANTNO:

MHFEPROVIZ000005002677 Symbolic POSSESSIoN —
1. Chagantipati Anil Kumar 2. Chagantipati Lakshmi 21-August-2023 as on18-October-2023 | 8,50,000/{ 85,000/

ALL THAT PARTAND PARCEL OF THE PROPERTY HAVING UNDIVIDED AND IN-SPECIFIED LAND EXTENT OF 17.225 SQ. YARDS OR
14.401 SQ MTRS OUT OF UDS LAND EXTENT OF 34.45 SQ. YARDS OR 28.803 SQ. MTRS OUT OF TOTAL LAND EXTENT OF 205.64
SQ. YARDS ALONG WITH FLAT NO.2, NORTHERN PART, D. NO.19-116, 1ST FLOOR, HAVING BUILT UP AREA OF 335 SQ. FT.
(INCLUDING COMMON AREA AND PARKING AREA) SITUATED AT R S NO. 2/1, BLOCK NO.12, YANAMALAKUDURU VILLAGE AND
GRAM PANCHAYAT, VIJAYWADA RURAL MANDAL, KRISHNA DISTRICT WITHIN THE LIMITS OF SRO PATAMATA BEING BOUNDED
BY: LAND BOUNDARY: EAST. PROPERTY OF LANKE VENKATA RAO, SOUTH: PROPERTY OF LANKE VENKATA RAO, WEST:
PROPERTY OF PAIDIPAMULA LAKSHMI KUMARI, NORTH: 15 FT WIDE ROAD, FLAT BOUNDARY: EAST. COMMON CORRIDOR,
SOUTH PROPERTY OF THE VENDOR WEST OPENTO SKY NORTH OPENTO SKYAND STAIR CASE.

Rs.6,26,947.30/- Rs. Rs.

Auctlon Date 22 November-2023 10.00 AMto 03. 00 PM & Lastdate for Submlssmn.ofBld 21-November-2023
Place ofSaIe Sree N|vas #57-2-15, Kilaru Var| Street, Pantakalava Road, Patamata Vuayawada Andhra Pradesh- 520010

strictly subject to the terms and conditions ment|oned hereunderas per extantgwdelmes under SARFAESIAct 2002 & also the terms and cond|t|on
mentioned in the offer/ tender document to be submitted by the intending bidders 2) The property will be sold on “As is where is” and “As is what is”

“‘whateverthere is” and “no recourse” condition, including encumbrances, if any. 3) The properties under auction can be inspected on the date & time
specified above. For any queries with regards to inspection of properties or submission of tenders, kindly establish contact to The Authorised
Officers at respective locations on above mention contact numbers.The interested buyers may send theirs offers for the above property in a sealed
cover along with Demand Draft Payable at Mumbai favoring “Muthoot Housing Finance Company Limited”, towards earnest money deposit (EMD)
10% of Reserve Price.4) Along with offer documents, the intending bidder shall also attach a copy of the PAN card issued by the Income Tax
department AND bidder's identity proof and the proof of residence such as copy of the Passport, Election Commission Card, Ration Card, Driving
license etc. 5) In no eventuality the property would be sold below the reserve price. 6) The bidders present in the auction would be allowed to
increase their offer multiples of Rs.10000/- in addition to Reserve Price fixed. 7) All dues and outgoings, i.e., Municipal Taxes, Maintenance / Society
Charges, Electricity and water taxes or any other dues including Stamp Duty, Registration Charges, Transfer Charges and any other expenses and
charges in respect of the registration of the Sale Certificate in respect of the said properties shall be paid by the successful bidder/purchaser. 8) The
successful bidder/purchaser shall have to pay 25% of the final bid amount (after adjusting 10% of the E.M.D. already paid) within next working
days from the acceptance of the offer by the Authorized Officer in respect of the sale, failing which, the earnest money deposit will be forfeited. 9) The
balance 75% of the Sale price shall have to be paid within 15 days of conveying the confirmation of the sale to the successful Purchaser by the
Authorized Officer or such extended period as agreed upon in writing by and solely at the discretion of the Authorized Officer. 10) The Authorized
Officer reserves his right to vary any of the terms and condition of this notice for sale, without prior notice, at his discretion. 11) In case, all the dues
together with all cost, charges and expenses incurred by the Secured Creditor are tendered by the above name borrower / co-borrower till one
working day prior to the date of Auction then the property will not be sold and all the bids received from the prospective bidders shall be returned to
them without any liability / claim against M/s Muthoot Housing Finance Company Ltd.

The borrower/guarantor/mortgagor are hereby given STATUTORY 30 DAYS NOTICE UNDER RULE 8(6) & 9 of The Security Interest
(Enforcement) Rules of SARFAESI ACT to discharge the liability in full and pay the dues as mentioned above along with upto date interest and
expenses within above mentioned days from the date of this notice failing which the Secured Asset will be sold as per the terms and conditions
mentioned above. Borrower/s are also requested to remove their uncharged belongings from the property within 30 days' time else it will be
removed from property on their risk and cost.

~Nameof the Borrower:=M/s—Sri-Surya-Organic Crop—Care—Services, Address|
+HNo 123, Amberpet,Hayatnagar, Hyderabad-500056, Telangana. Proprietors:

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Jahnaw Comm Complex, Near

ool & Canara Bank « 4
i Kumar Talkies, Hyderabad-500027.

Notice issued Reconstruction
of Financial Assets and Enforcement of Security Interest Act 2002.
The below mentioned person has been granted various credit facilities from time tg
time by way of financial assistance against various assets creating security interest in
favour of the Bank. The particulars of property mortgaged by borrower/ guarantor by
way of deposit of title deeds creating security interest in favour of the Bank arg
mentionedhereunder. As borrowers/guarantors have failed to discharge the debt dug
to the Bank, the account have been classified as Non Performing Assets as per thq
guidelines issued by the Reserve Bank of India. As the Demand Notice that were sen
to borrower/ guarantor by Regd. Post calling upon them to discharge the debt due tg
the Bank were returned by the Postal Department, this notice is issued.

1. Mrs. Duggempudi Deepa, W/o D.Bhasker Reddy, Address:—Ptot—No:99
Narsimha Rao Nagar, Vanasthalipuram, Hyderabad-500070, Telangana. 2. Mrs
Duggempudi Deepa, W/o D.Bhasker Reddy, Address: Veerabhadrapurm
Yarragondapalem, Ongole, Andhra Pradesh-523327.
NPA Date: 01-04-2021 Demand Notice Date: 05-10-2023
Outstanding Amount: Rs.10,21,780.23 (Rupees Ten Lakhs Twenty One Thousang
“Seven Hundred Eighty and Twenty Three Paisa only) together with further interes
and incidental expenses and costs thereon.

DESCRIPTION OF THE PROPERTIES: All that the 2/3rd undivided share in House
“Bearing No:12-15-93;,admeasuring 53:33 Square Yards (out of 80.00 Square yards)
having a build up area 133.33 Square feet (out of 200 Square feet) situated a
Janatha Nagar, Kukatpally Village and Mandal, under GHMC, Kukatpally Circle
Medchal-Malkajgiri District and Entire House Bounded by: North: 20'-0" Wide Road
South: House No. 12-15-77, East: House No.12-15-92, West: House No. 12-15-94
Name of Title holder: Mrs. Duggempudi Deepa, W/o D.Bhasker Reddy.

borrowers/guarantors with future interest and incidental expenses, costs as stated abovd
in terms of this notice under Section 13(2) of SARFAESI Act, within 60 days from the date
of this notice, the Bank will exercise all or any of the rights detailed under Sub-Sectior
(4)(a) and (b) of the Section 13 of SARFAESI Act and other applicable provisions of the
said Act. This notice is without prejudice to the Bank's right to initiate such other actiong
or legal proceedings, as it deemed necessary under any other provision of Law.

NOTICE is hereby given that the 32* Annual
General Meeting (AGM) of the Members of
DRS Logistics Private Limited will b2 hesd on
Friday, 10.11.2023 at 03.00 P.M. through Wideo
Confarenca (WC) 1o ransact lhe businessas as
gat aut in the Maltica of AGM in compliance with
the applicable provisions of the Companies Act
2013 the miles made there under and the
vanaus ciroulars izsued by the Minestry of
Comporate Affeirs (MCA).

In socordance wilh the alorasaid applicable
pravisions of the Companaas Act, 2013 and the
vanous circulars issued by the MCA, the nolice
of AGM and the Annual Report of the Comgany
for the financal year 2022-23 has bean maded
elactrarcally on Tuesday, 17102063 ta all the
members on email ids regisiered with the
Company

The manner of casting watel's) s menfizned in
thiz notes fo the natics of AGM

The Members of the Company who have not
registerad or updaled theair comact amail
eddress, ere requested fo register! update the
email address immediately for receiving
EECiorG Copees of T Motice conEning the
32" AGM ol the Compariy by sanding an amail io

Fnr DRE Logistics Private Limited

)=

Rajender Maherchand Agarwal

Date : 19102023 Director
Place : Secunderabad, Talangana

FORMNO. 14
[See Regulation 33(2)]
By Regd. A/D, Dasti failing which by Publication
OFFICE OF THE
RECOVERY OFFICER-I/lI
i, DEBTS RECOVERY TRIBUNAL
wwrn HYDERABAD (DRT 1)
3rd Floor, Triveni Complex, Abids,Hydeabad 500 001
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF
THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2
OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961.
RC/289/2021 16-10-2023
HDFC Bank Ltd
Versus
M/s. Vishnupriya Agency
To
(CD 1) M/s. Vishnupriya Agency, H. No. 6-
3-668/10, Plot No. 49, Il Floor, Durganagar
Colony, Punjagutta, Hyderabad - 82.
(CD 2) Sri M. Srinivasa Rao, H. No. 6-3-668/10,
Plot No. 49, Il Floor, Durganagar Colony,
Punjagutta, Hyderabad - 82. Also at: Flat No.
401-D,D.No. 1-89/1/3, Supreme Enclave, Kavuri
Hills, Guttala, Begumpet, Hyderabad.
(CD 3) Sri S Venkateshwara Rao, H. No. 6-
3-668/10, Plot No. 49, Il Floor, Durganagar
Colony, Punjagutta, Hyderabad - 82.
(CD 4) Sri D Srinivas, H. No. 6-3-668/10,
Plot No. 49, Il Floor, Durganagar Colony,
Punjagutta, Hyderabad - 82.
(CD 5) Sri G Chandra Shekhar, H. No. 6-3-
668/10, Plot No. 49, Il Floor, Durganagar
Colony, Punjagutta, Hyderabad - 82.
(CD 6) Sri P. Venkata Sesha Ratnam, D.
No. 54-145/-1A, Road No. 11, Bharathi
Nagar, Ward No. 42, Vijayawada - 8.
(CD 7) Mrs. M. Sharmila, Flat No. 4-C, D.
No. 5-21-140, 3rd Floor, Sarada Homes,
2.13 Brodipet, Guntur. Also at: FlatNO. 401-
D, D. No.1-89/1/3, Supreme Enclave, Kavuri
Hills, Guttala, Begumpet, Hyderabad.
(CD 8) Sri G. Anil Kumar, D. No. 54-
14/5/1A, Road No. 11, Bharathi Nagar, Ward
No. 432, Vijayawada - 8.
(CD 9) Mrs. Sajja Lakshmi, Plot No. 70, Surya
Enclave, Opp. Hitech City, Madhapur,
Hyderabad. Also at: Flat No. 104, Pratap
Residency, Padmarao Nagar, Secunderabad- 3.
(CD 10) Mrs. K. Jaya Lakshmi,
Kannapuram, Kolavaram Taluka, West
Godavari District.
(CD 11) Mrs. V. Narmada, Plot No. S 101
and 102, Narayanapuram Colony, Poranki,
Penamaluru Mandal, Krishna District.
This is to notify that as per the Recovery
Certificate issued in pursuance of orders
passed by the Presiding Officer, DEBTS
RECOVERY TRIBUNAL HYDERABAD
(DRT1) in OA/514/2011 an amount of
Rs. 6,27,22,361.18 (Rupees Six Crore
Twenty Seven Lakhs Twenty Two
Thousand Three Hundred Sixty One and
Piase Eighteen Only) along with
pendentellite and future interest @ 16.25%
simple Interest Yearly w.e.f. 26-11-2010 till
realization and costs of Rs. 200000 (Rupees
Two Lakhs only) has become due against
you (Jointly and severally/Fully/ Limited).
2. You are hereby directed to pay the above
sum within 15 days of the receipts of the
notice, failing which the recovery shall be
made in accordance with the Recovery of
Debts Due to Banks and Financial
Institutions Act, 1993 and Rules there under.
3. You are hereby ordered to declare on an
affidavit the particulars of yours assets on or
before the nextdate of hearing.
4. You are hereby ordered to appear before
the undersigned on 10/11/2023 at 10.30
a.m. for further proceedings.
5. In addition to the sum aforesaid, you will
also be liable to pay:
(a) Suchinterests asis payable for the period
commencing immediately after this notice of
the certificate/ execution proceedings.
(b) All costs, charges and expenses
incurred in respect of the service of this
notice and warrants and other processes
and all other proceedings taken for
recovering the amount due.
Given under my hand and the seal of the
Tribunal, on this date: 16-10-2023.
Recovery Officer
DEBTS RECOVERY TRIBUNAL

Companies Act, 2013, an application is proposed to be made 1o the Registrar at
Central Registration Centre (CRC), that Sahakar Solutions and Technologies LLPmay
be registered under part | of Chapter XXI of the Companies Act 2013, a5 a company
limited by shares.

2. The Principal objects of the company are as follows: -

a. To Carry on the business of Designing, engineering, Supply, installation, erection,
tesling, commissioning, consullancy, repair, sarvices, maintenance of electronic,
control, automation equipmeant and systems.

b. To prowide consultancy services related to Information Technology ama turn = key
basis, to clients in India and or abroad. To do the placement information Technology
{IT) professionals in India and or abroad and to carry on and transact all kinds of
agency business related to Information Technobogy for Indian and or foreign
principals Companies.

3. A copy of draft memorandum and articles of association of the proposed company
may be inspectad at the office at 12-13-800, KIMTEE Gardens, Tarnaka, Hyderabad-
al1 7, Telangana, India.

4. Motice Is hereby given that any person objecting to this application may
communicate their objection in writing to the registrar at Central Registration Centre
(GRCY, Indian Instituie of Corporate Affairs (NCA), Plot No.G, 7, 8, Sector 5, IMT
Manesar, District Gurgaon (Haryana), Pin Code-122050, within twenty
one days from the date of publication of this notice, with a copy to the company at its
registered office.

For SAHAKAR SOLUTIONS AND TECHNOLOGIES LLP
5d/- Sd/-

Maddineni Lakshmi Marayana  Vijaykumar Maddingni
Designated Partner Designated Partner

DIN: 07305390 DIN:09519572

Date; 18.10.2023
Place: Hyderabad

[Feescpdaan % of theie Insasbviency and Baninuplcy Board of India (Wilenbry Liguikalion Prooesss) Reguiions, 2017
FOR THE ATTENTION OF THE STAKEHOLDERS OF MARIMBA AUTO INDIA PRIVATE LIMITED

ace: Andnra Fradesn, Date: 19-October- uthorise icer, For Muthoot Aousing Finance Company Limite
Schedule | FORM &
PUBLIC ANHOUNCEMENT
Comgandum b Adve samen] daled 09.10.2023

RELEVANT PARTICULARS
1.| NAME OF CORPORATE PERSON MARBIBEA ALITD INDIA PRIVATE LIMITED
negishered under the Companies A28, 2013
2 .[ll"||f' OF INCORPORATION OF . J0 L6 20
| CORPORATE PERSON
3.| AUTHORITY UNDER WHICH CORPORATE
PERSOM 15 INCORPORATED | REGISTERED
4.| CORPORATE IDENTITY NUMBER OF
CORPORATE PERSON
5| ADDRESS OF THE REGISTERED OFFICE
AMD PRINCIPAL OFFICE {IF ANY) OF
CIORPORATE PERSON

. Ministry of Conporete Affais of India,
| Registrar of Companies — Hydarabad
IR2BI00TG2020FTC 141263

' Registersd Offce Address
81 SPRINGBOARD BUSINESS HUB PAT LTD, 2
4111062 Laxme Cybsar City, Prashanth Magar
Cakny, Kondapur Hyderabad TG S00082 1M
Principal Offioa: A,
6,| LIGLIDATION COMMENCEMENT DATE | 05.10.2023
| OF CORPORATE PERSON
MAME, ADDRESS AND EMAIL ADDRESS,
TELEFHCME HUMBER AND THE
REGISTRATION NLMBER OF
THE LIGUIDATOR

M. Makreddy Ramana Reddy
Acdnass B 1191155 (16/4) Vashnaes Sai
Saurabh Residency, vengal Rao Magar
Besida Sal Darshini Tiffin Cantre, Hyderabad -
ROO03A

Mai id: ramananeddycsrpEgmal com

Ph: S055T 7006

f-;ﬁ“lslr*lhl}r'l e BB IPA-O0EN 0N

| DOE0E0R0-202113452

| 04112023

==l

8.| LAST DATE FOR SUBMISSION OF CLAIMS

"nlq s & Gormgerdum 1o the publication made on ’IU 102023, |, heraby Infarm again that the Campany
MARIMES ALUTO INDLAPRNATE LIMITED has commeancad wakintary bquidation an 05, 102023

Thee slakehaiders of MARIMBA ALITC INDIA PRIVATE LIMITED are Ianeby callad upan 1o submit a
proct of their claims, on or before the (4, 11.2083, fo the liguidator at the address mentioned aganst
item 7.

Thee fnancial cradibars shall submil thair proaf of cdlaims by aledtronic means only, Al olher stakeholdars
ey submit he proof of claims in parson, by postor by electronic means Malireddy Ramana Reddy
Diabe: 19.10.2023 Liguidatar

Placa: Hyderatiad MARIMBA AUTO INDMA PRIVATE LIMITED

Whilst care is taken prior
to acceptance of
advertising copy, it is not
possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals
advertising in its newspa-
pers or Publications.
We therefore recommend
that readers make
necessary inquiries
before sending any
monies or entering into
any agreements with
advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered
letters are not accepted
in response to box
number advertisement.”

FORM G
INVITATION FOR EXPRES3ION OF INTEREST FOR
MANIDHARI STAINLESS WIRE PRIVATE LIMITED OPERATING IN
STEEL INDUSTRY AT HYDERABAD
(Under sub-reguiafion (1) of regulation 364 of the Insolvency and
Bankruptey Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)
:L RELEVANT PARTICULARS

1. |Mame of the corporate dedtor along
with PAN & CIN/ LLP Mo,

Manidhari Stainless Wire Private Limited
PAN: AAECMOBE0G

CIN: U2T106TG2004PTCO42069

Plat ne, 137 & 138 1,04, Jeadimetla
Hyderabad, Telangana - 500033

Mot Avallabla

Hyderabad, Telangana - 500033

2. |Address of the ragistered office

3. |UBL aof wehsie
4. |Details of place whare majority of
fiwed aszels are located

5. [Installed capacity of main products! Mot Applicable
SEIVICES

B. [Quantity and value of maim producis! | NIL
senvices sold in kst financial year

7. [Num Der of ernpia].rees '.l.'urhrﬂ&"- NIL

Details can be soughl by emailing -
hnanmal ﬁt.alernen s (wilh schedules} | cirp.manidhan@grmail.com
of two years, lists of credifors are
available at URL:

8. |Eligibility for resolution applicants
under section 25(2)h) of the Code is
available at URL:

Dwetails can be sought by amailing -
cinp.manidhari@gmail.com

10. |Last date for receipt of expression of | 4th November 2023
interest -~
11. |Diate: of izsue of provisional list of 14th November 2023
prospechve resoluhon apphcanis
1. [Last date for submissian of objections | 19th November 2023
to pravisional list
13. |Date of issue of final list of prospective| 20th November 2023
resolution applicants
14. [Date of isswe of information 4th December 2023
memarandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. |Last date for submission of resolution | 3rd Janwary 2024
plans
16. |Process email id bo submit Expression | cinp.manidhan@gmail.com
of Interes!
Date: 18th October 2023 : S
Dinesh Gopal Mundada

Place; Hyderabad IBBUIPA-001/IP-PO0286/2017-18/10530

IBBI Registered Address: 403, Fortune House,
Baner-Pashan Link Road, Baner Pume- 411045
For Manidhari Stainless Wire Private Limited

HYDERABAD (DRT 1)

The Indian Express.
For the Indian Intelligent.

indianexpress.com |

| arrive at a conclusion
not an assumption.

Inform your opinion with
detailed analysis.

S TheIndianEXPRESS
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* Prior to completion of an internal restructuring on 30 June 2023, Advent Intemational Corporation (“AIC")
ultimately managed (acting as portfolio manager or investment advisor) Advent Intemational GPE IX :
Funds and the Advent International GPE X Funds. On 30 June 2023, AIC was converted into a Delaware :
limited partnership, Advent Intemational, L.P. (“Al LP"), and a new Delaware corporation, AIC Parent, Inc., :
was inserled at the top of Advent's upper tier structure (the “Restructuring’). AIC Parent, Inc. ullimately :
controls Al LP through its ownership of the newly-formed general pariner of Al LP - ie., Advenl @
International GP, LLC. AIC Parent, Inc. has a diffuse base of shareholders and is controfled by its board of
directors. The Restructuring as such will not give rise to any change in control requirements relating lo the :
beneficial ownership of Al LP. AIC was Initially registered as an investment adviser with the SEC on :
28 May 1987 (SEC registration number 801-29357). By virtue of the Restructuring, Al LP has taken on the
licence of its predecessor. Further, no natural person holds 10% or more with respect to the economic and :

voting rights in AIC Parent, Inc. Since there is no natural person who meets the criteria set out under Rule

9 of the PMLA Rules, Ms. Susan Gentile, the Chief Financial Officer of each of AIC Parent, Inc. and Al LP :
is a natural person who holds the position of senior managing official and would be considered to be the
beneficial owner of each of AIC Parent, Inc. and Al LR, under the PMLA Rules. Further, the board of :
directors of AIC Parent, Inc. consists of the following individuals: (i) David Marks Mussafer (Chairman); -

(ii) John Fessenden Brooke; and (ifi) John Leonard Maldonado.

A The investment decisions for each of the Advent Infernational GPE IX Funds and the Advent International
GPE X Funds are made by an investment committee, which for investments in Asia, consists of David :

Mussafer, Chris Pike, and Tricia Glynn.

Paragraph 6 of Section I(A) (Details of Berhyanda Limited (Acquirer)), of the DPS stands accordingly amended. :

The Letter of Offer has been updated to include that the Acquirer, PAC 1, PAC 2 and the Target Company, :
respectively, are not registered with any regulatory and/or government authority in any capacity. Please refer :
to: (i) paragraph 4 of Section IV(A) (Details of Berhyanda Limited (Acquirer]) on page 29 of the Letter of :
Offer; (ii) paragraph 4 of Section IV(B) (Details of Berhyanda Midco Limited) (PAC 1)) on page 34 of the :
Letter of Offer; (iii) paragraph 4 of Section IV(C) (Details of Jusmiral Midco Limited) on page 36 of the Letter :
of Offer; and (iv) paragraph 8 of Section VI (Background of the Target Company) on page 42 of the Letter of :

Offer, for further details.

10.12 The Letter of Offer has been updated to include that the Acquirer, its directors and key employees do not :
have any relationship with or interest in the Target Company and other members of the promoter and
promoter group of the Target Company except for the, (a) Underlying Transaction that has triggered the :
Open Offer; (b) Acguirer's shareholding in the Target Company; and (c) following directors of the Target :
Company that have been nominated by the Acquirer effective from 29 September 2023: (i) Mr. Vaidheash :
Annaswamy; (ii) Dr. Vetukuri Venkata Naga Kali Vara Prasada Raju; and (jii) Mr. Pankaj Patwari. The Letter :
of Offer has also been updated to include that the Acquirer does not have any relationship with the Public :
Shareholders of the Target Company in connection with the Underlying Transaction and/or the Open Offer. :
Please refer to paragraph 10 of Section IV{A) (Detaifs of Berhyanda Limited (Acquirer)) on pages 31 and 32 :
of the Letter of Offer, for further details. Paragraph 8 of Section I(A) (Defails of Berhyanda Limited :

(Acquirer)), of the DPS stands accordingly amended.

10.13 The Letter of Offer has been updated to include that PAC 1 and PAC 2, their respective directors and key :
employees do not have any relationship with or interest in the Target Company except for the Underlying :
Transaction that has triggered the Open Offer. The LoF has also been updated to include that the PAC 1 :
and PAC 2 do not have any relationship with the promoter and promoter group of the Target Company (other :
than the Acquirer) except for the Underlying Transaction, that has triggered the Open Offer. Further, PAC 1 :
and PAC 2 do not have any relationship with the Public Shareholders of the Target Company in connection :
with the Underlying Transaction andlor the Open Offer. Please refer to: (i) paragraph 8 of Section IV(B) :
(Details of Berhyanda Midco Limited) (PAC 1)) on page 34 of the Letter of Offer; and (ii) paragraph 8 of :
Section IV(C) (Details of Jusmiral Midco Limited) on page 37 of the Letter of Offer, for further details. :
Paragraph 7 of Section |(B) (Details of Berhyanda Midco Limited (PAC 1)) and paragraph 7 of Section I(C) :

(Details of Jusmiral Midco Limited (PAC 2) of the DPS stands accordingly amended.

10.21 The Letter of Offer has been updated to include the closing market price of the Equity Shares of the Target :
Company as on the date of the Public Announcement (i.e., 26 December 2022) respectively on BSE and :
NSE. Please refer to paragraph 3 of Section VI (Background of the Target Company) on page 42 of the :
Letter of Offer, for further details. :

10.22 The Letter of Offer has been updated to clarify that there are no depository receipts of the shares issued in
foreign countries by the Target Company. Please refer to paragraph 13 of Section VI (Background of the °
Target Company) on page 42 of the Letter of Offer, for further details. i

10.23 The Letter of Offer has been updated to include the composition of the board of directors of the Target
Company as on the date of the Letter of Offer. Please refer to paragraph 16 of Section VI (Background of -
the Target Company) on page 43 of the Letter of Offer, for further details. ;

10.24 The Letter of Offer has been updated to additionally include the key financial information of the Target :
Company based on its annual audited consolidated financial statements as on and for the financial year :
ended on 31 March 2023 and unaudited limited review consolidated financials for the three months period ©
ended 30 June 2023. Please refer to paragraph 18 of Section VI (Background of the Target Company) on :
pages 43 and 44 of the Letter of Offer, for further details. :

10.25 The pre and post Offer shareholding pattern of the Target Company and related information has been :
updated as on 6 October 2023 (unless otherwise specified). Please refer to paragraph 19 of Section VI :
(Background of the Target Company) on page 45 of the Letter of Offer, for further details. i

10.26 The Letter of Offer has been updated to include that the Acquirer has opened an escrow account with :
Deutsche Bank A.G., Mumbai branch pursuant to the escrow agreement entered by the Acquirer with °
Deutsche Bank A.G. Further, the Letter of Offer has been updated to include that the Acquirer and the :
Manager to the Open Offer have jointly by way of a letter dated 3 July 2023 replaced Kotak Mahindra Bank -
Limited as the escrow agent, and accordingly, to transfer the cash deposit of INR 402,62,60,000/- from :
Kotak Bank Escrow Account to the Escrow Account. Please refer to paragraph 5 of Section VINB) (Financial :
Amangements) on page 48 of the Letter of Offer, for further details. Section V (Financial Arangements) of :
the DPS stands accordingly amended. :

10.27 The Letter of Offer has been updated to include the source from which the Acquirer has received the Escrow -
Amount deposited in the Escrow Account. Please refer to paragraph 7 of Section VIB) (Financial :
Arrangements) on pages 48 and 49 of the Letter of Offer, for further details. Section V (Financial
Arrangements) of the DPS stands accordingly amended. :

10.28 The Letter of Offer has been updated to include that the documents will be available for inspection to the
Public Shareholders electronically during the Tendering Period. Please refer to Section XI (Documents for -
Inspection) on pages 77 and 78 of the Letter of Offer, for further details. 3

10.29 The Letter of Offer has been updated to include that the Acquirer has acquired control over the Target :
Company on 29 September 2023 in accordance with the SEBI (SAST) Regulations, prior to the ©
commencement of the Tendering Period for the Open Offer, accordingly the acceptance of Equity Shares
tendered pursuant to the Open Offer will be implemented by the Acquirer and PACs through Stock -
Exchange mechanism made available by the Stock Exchanges in the form of separate window °
(“Acquisition Window") as provided under the Takeover Regulations Master Circular and accordingly the :
LoF (including the cover page) throughout has been amended to delete any references to the off-market :
settlement and related aspects (including deletion of the Off-Market Form of Acceptance cum :
Acknowledgement). In view of the aforementioned, the disclosures with respect to the acceptance and :
seftlement of the Open offer have been appropriately amended in the Letter of Offer at: (i) Section IX
(Procedure for Acceptance and Sefflement of the Open Offer) on page 55 onwards of the Letter of Offer;
and (i) Section X (Compliance with Tax Requirements) on page 65 onwards of the Letter of Offer. Section :
VIl (Procedure For Tendering The Equity Shares In Case Of Non-Receipt Of Letter Of Offer) of the DPS ©
stands accordingly amended. 1

Revised schedule of activities:

Original Schedule
of Activities
(Day and Date)"
(as disclosed
in the DLoF)

Wednesday, Friday,
1 March 2023 3 November 2023

Thursday, Monday,
16 March 2023 20 November 2023

Revised Schedule
of Activities

Name of Activity (Day and Date)”

. | Date of closure of the Tendering Period

. | Last date of communicating the rejection/acceptance
and completion of payment of consideration or refund
of Equity Shares to the Public Shareholders of the
Targel Company

14. | Last date for publication of post Open Offer
public announcement in the newspapers in which
the DPS has been published

15. | Date by which the underlying transaction which
triggered open offer will be completed

Friday,
24 March 2023

Tuesday,
28 November 2023

Please refer to
note 8 below

Notes:

{1) The original schedule of activities was indicative (prepared on the basis of timelines provided under the
SEBI (SAST) Regulations) and was subject to receipt of relevant approvals from various statutory /
regulatory authorities.

(2) Where last dates are mentioned for certain activities, such activities may take place on or before the
respective last dates.

(3) There has been no competing offer.

(4) Actual date of receipt of SEBI's final observations on the DLoF.

(5) Date falling on the 10th Working Day prior to the commencement of the Tendering Period. The Identified
Date is only for the purpose of determining the Public Shareholders as on such date fo whom this Leffer
of Offer will be sent. All the Public Shareholders (registered or unregistered) are eligible to participate in
this Open Offer at any time prior to the closure of the Tendering Period.

(6) The dispatch of the LoF was completed on 14 October 2023.

(7) The recommendation of the IDC was published on 17 October 2023.

(8) The Acquirer, pursuant to the Share Purchase Agreement and in accordance with the applicable law
including the SEBI (SAST) Regulations including Regulation 22(2) of the SEBI (SAST) Regulations (i.e.,
the Acquirer has made a cash deposit of INR 3280,00,00,000/ (being in excess of 100% of the
Maximum Consideration payable under the Open Offer assuming full acceptance), has acquired on
29 September 2023, in a single tranche, from the Seller 12,75,37,043 Equity Shares of the Target
Company representing 50.10% of the Voting Share Capital and along with the acquisition of
12,75,37,043 Equity Shares of the Target Company representing 50.10% of the Voting Share Capital,
the Acquirer nominated certain individuals for appointment as directors (effective from 29 September
2023) on the board of directors of the Target Company (while cerfain directors of the Target Company
who were nominated by the Seller or members of the promoter and promoler group of the Target
Company as disclosed in the publicly available shareholding pattem of the Target Company for the
quarter ended 30 June 2023, have resigned from the board of directors of the Target Company).
Accordingly, the Acquirer has acquired control over the Target Company.

The Acquirer, the PACs and their respective directors accept full responsibility for the information contained
in this Pre-Offer Advertisement cum Corrigendum (other than such information as has been obtained from
public sources or provided by or relating to and confirmed by the Manager, the Target Company and/or the
Seller) and also for the obligations of the Acquirer and the PACs laid down in the SEBI (SAST) Regulations
in respect of the Open Offer.

This Pre-Offer Advertisement cum Comigendum is expected fo be available on SEBI's website

Part VIl (Tentative Schedule of Activity) of the Detailed Public Statement has been amended and the revised
schedule of activities pertaining to the Open Offer is set out below: :

Original Schedule
of Activities
(Day and Date)"
(as disclosed
in the DLoF)

10.14 The Letter of Offer has been updated to include that the Acquirer, PAC 1, PAC 2, Advent International GPE :
IX Funds, Advent International GPE X Funds, Al LP and AIC Parent, Inc. have not been prohibited by any :
foreign regulator from dealing in securities. The Letter of Offer has also been updated to include that neither :
the Acquirer nor the PACs, nor the respective directors of the Acquirer and PACs, nor the respective key :
managerial employees (if any) of the Acquirer and PACs, nor Advent International GPE IX Funds, nor @ No.
Advent International GPE X Funds and nor Al LP and nor AIC Parent, Inc. have been categorized/declared :
as wilful defaulter/fugitive economic offender by any foreign regulator. Please refer to: (i) paragraphs 15 and :
18 of Section IV(A) (Details of Berhyanda Limited (Acquirer)) on page 32 of the Letter of Offer; :
(ii) paragraphs 13 and 16 of Section IV(B) (Details of Berhyanda Midco Limited) (PAC 1)) on pages 34 and :
35 respectively of the Letter of Offer; and (jii) paragraphs 13 and 16 of Section IV(C) (Details of Jusmiral :
Midco Limited) on pages 37 and 38 respectively of the Letter of Offer, for further details. i

10.15 The Letter of Offer has been updated to include details of appointment of Andrew David Collier as a director i
on the board of directors of the Acquirer on 7 February 2023. Please refer to paragraph 19 of Section IV{A) :
(Details of Berhyanda Limited (Acquirer]) on page 33 of the LoF, for further details. :

10.16 The Letter of Offer has been updated with the names of the individuals (namely Mr. Viaidheesh Annaswamy,
Dr. Vetukuri Venkata Naga Kali Vara Prasada Raju and Mr. Pankaj Patwari) that have been nominated by :
the Acquirer for appointment as directors on the board of directors of the Target Company. Please refer to :
paragraphs 10 and 12 of Section IV(A) (Details of Berhyanda Limited {Acquirer]) on pages 31 and 32
respectively of the Letter of Offer. Paragraph 10 of Section I(A) (Defails of Berhyanda Limited (Acquirer)) of :
the DPS stands accordingly amended. H

10.17 The Letter of Offer has been updated to include that there is no/are no nominee(s) respectively of the PAC 1 :
and PAC 2 who isfare on the board of directors of the Target Company. Please refer to: (i) paragraphs 10 :
and 19 of Section IV(B) (Details of Berhyanda Midco Limited) (PAC 1)) on pages 34 and 36 respectively of :
the Letter of Offer; and (ii) paragraphs 10 and 19 of Section IV(C) (Details of Jusmiral Midco Limited) on :
pages 37 and 39 respectively of the Letter of Offer, for further details. ;

10.18 The Letter of Offer has been updated to include details of the beneficial owners of the Acquirer, PAC 1 and
PAC 2. Please refer to: (i) paragraph 20 of Section IV(A) (Details of Berhyanda Limited (Acquirer)) on page :
33 of the Letter of Offer; (ji) paragraph 18 of Section IV(B) (Details of Berhyanda Midco Limited) (PAC 1)) on :
pages 35 and 36 of the Letter of Offer; and (jii) paragraph 18 of Section IV(C) (Details of Jusmiral Midco :
Limited) on page 38 of the Letter of Offer, for further details. 5

10.19 The Letter of Offer has been updated to include the updated issued and paid-up share capital of PAC 2 ie., :
USD 6,50,623.27 comprising of 6,50,62,327 ordinary shares of USD 0.01 each and details of shareholders :
of PAC 2. Please refer to paragraph 5 of Section IV(C) (Details of Jusmiral Midco Limited) on pages 36 and
37 of the Letter of Offer, for further details. Paragraph 4 of Section |(C) (Details of Jusmiral Midco Limited :
(PAC 2) of the DPS stands accordingly amended.

10.20 The Letter of Offer has been updated to include that the shares held and all the rights and interests of PAC 2 :
in Jusmiral Holdings Limited (subsidiary of PAC 2) that are pledged in favour of a security agent as a
security for a credit facility granted to Jusmiral Holdings Limited have no impact on the obligation to :
complete to the Open Offer. Please refer to paragraph 21 of Section IV(C) (Details of Jusmiral Midco :
Limited) on page 40 of the LoF, for further details.

(www.sebi.gov.in).

Revised Schedule
of Activities
(Day and Date)”

Issued on behalf of the Acquirer and the PACs by the Manager

® Kotak Mahindra Capital Company Limited

kotak 27BKC, 1st Floor, Plot No. C-27, ‘G’ Block, Bandra Kurla Complex,
Investment Banking  Bandra (East), Mumbai - 400 051

Tel No.: +91 22 4336 0128

Fax No.: +91 22 6713 2447

Contact Person: Mr. Ganesh Rane

Email: suvenpharma.openoffer@kotak.com

SEBI Registration Number: INMOOODOBT704

Validity Period: Permanent Registration

Name of Activity

Issue of Public Announcement Monday,

26 December 2022

Manday,
2 January 2023

Manday,
9 January 2023

Monday,

23 January 2023
Friday,

6 October 2023

Monday,
26 December 2022
Monday,
2 January 2023

Monday,
9 January 2023

Publication of the DPS in Newspapers

Last date for filing of the draft Letter of Offer with SEBI

Last date for public announcement for competing
offer(s)

Last date for receipt of comments from SEBI on the
draft Letter of Offer (in the event SEBI has not sought
clarification or additional information from the Manager
to the Open Offer)

Identified Date™

Registrar to the Open Offer

KFin Technologies Limited

Selenium, Tower B, Plot No- 31 and 32, Financial District,
Nanakramguda, Serilingampally, Hyderabad,
Rangareddi - 500 032, Telangana, India

Tel No.: +91 40 6716 2222/18003094001

Fax No.. + 91 40 2343 1551

Contact Person: Mr. M Murali Krishna

E-mail: suvenpharma.openoffer@kfintech.com
Investor Grievance E-mail: einward.ris@kfintech.com
SEBI Registration Number: INRO00000221

Validity Period: Permanent Registration

Monday,
23 January 2023

Tuesday,
31 January 2023

Thursday,
2 February 2023

Thursday,
9 February 2023

Friday,
6 October, 2023

Tuesday,
17 October 2023%

Date of dispatch of the Letter of Offer to the

Public Shareholders of the Target Company whose
names appear on the register of members on the
Identified Date

Last date by which a committee of independent
directors of the Target Company is required to give
its recommendation to the Public Shareholders of the
Target Company for this Open Offer

Last date for upward revision of the Offer Price and/or
the Offer Size

Date of publication of Open Offer opening public
announcement, in the Newspapers in which the
DPS has been published

Date of commencement of the Tendering Period

Tuesday,
14 February 2023

Wednesday,
18 October, 2023" Issued by the Manager to the Open Offer
For and on behalf of the Acquirer and PACs
Berhyanda Limited (Acquirer)
Berhyanda Midco Limited (PAC 1)

Jusmiral Midco Limited (PAC 2)

Tuesday,
14 February 2023

Wednesday,
15 February 2023

Wednesday,
18 October, 2023

Thursday,
19 October, 2023

Thursday,
16 February 2023

Friday,

lace:
20 October, 2023 Place: Cyprus

Date: 18 October 2023

Adfactors 355



	advertisements 09.10.2023.pdf
	Corrigendum 2 papers.pdf
	F.E - Corrigendum 19.10.2023.pdf
	Surya - MCorrigendum 19.10.2023.pdf


